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And there is.a prccedure. if it amountJ to 
contempt of a Committee, and that is tbat 
the Commiure will consider and the 
Chairman of the Committee, as per the 
opinion of th .. Committee, will make a 
submission to you. 

SHRI JYOTIlUIOY BOSU: No, 
no. 

SHRI C. ?-.L STEPHEN: This I am 
saying not as the Chairman or the Com-
mlttet', but as a ?-.Iem~r of tbi. House. 
You may kiodly take thi. aspect into 
consideration. 

SHRI J'iOTIRMOY BOSU: The 
How-e is supreme. 

SHRI C. ~L STEPHEI\': That is all 
ri::t'u. \Vhat thl' prucedun: mu~t be 

SHRI JYOTIR~{OY BOSU: On a 
POili1 of order. Sir. 

MR. SPEAKER: You ha"'e a duty to 
hear othcrs al o. 

SHRr JYOTIR:-.tOY BOSU: I can-
not be misled like Ihi~. 

Under Rule ~n ... (ITltlrf!lptiom) I am 
on a point of ord!;r, Sir. 

SHRI C. ?-.1. ~TEPHE:X : I am already 
on a point of ordef. . 

1 am not plcadin~ fOf anybody. I am 
onlv pUlling this question before you, 
not a~ Chairman of the Public 
Accounts Committc!" but as a Member 
of this House which is keen that 
precedents laid down mU5t be healthy 
prec,·d.ents. SuppO!iin'l: ~omehody com" 
befon~ my comminee or the commiuee on 
J.nkpal and supposing he has committed a 
contf'mpt there and that committee is 
~ci7.ed of that and if the Chairman writes 
to you, then vou can take it a.~ a matter of 
privilege. This i~ the procedure. Be· 
fore vou finally lavas to what should be 
don~: what the procedure must ~ is a 
matter yOIl may kindly consider so that 
healthy precedent! are laid down. 

I have nothing against sending this 
matter to anybody. I am not at all 
takio~ any position eithel' way. Now that 
you have mentioned that the matter was 
lent to the Chairman of the Public Ac-
counts Committee, I am giving to the 
HOlDe the background or the matter 
without expressing an opinion III to 
whether a privilege il involved or not. 
As a member of the Howe again and not 
al a Chairman of the Public Accounts 

~~~~' J!id s~j~~n~o-:~~ hif~~ 
allegation is that a priviJeae or a committee 
has been violated, then the mattff must 
initially go before that eommittee and you 
may conaider this •...• 

THE :I11~ISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RAJ 
~ARAIN): No, no .• (J"'""'fJlions) It 
is a question of privilege. You plea~e 
give your ruling. 

MR. SPEAKER: I am allowing it •. 
., .... (Intrr,u/:Jio"s) 

Taking into consideration the stron~ 
views expressed in the House, I am revising 
m~ ?pinion and I am sending it to the-
Prlvdeges Committee. 

SHRI RAJ NARAIN : What about mY' 
privilege motion ' 

MR. SPEAKER: It is under con-
sideration. I have called for an explana-
tion. 

Mr. Barnala. 

SHRI RAJ NARAI:-.r: Privilege 
matters should come first. Thea. Sir. this 
House is going to adjourn tomorrow, 

MR. SPEAKER: Privilege questions 
will not lapse. 

SHRI RAJ NARAIN: ThMi. what i~ 
the meaning of 'earliest opportunit)·' ? 

MR. SPEAKER: 'Earliest' means 
early a5 p<'I"-iible. 

Mr. Barnala. 

12.43 hrs. 
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~~'!f'tlt ..... (.-) 
TIlE MINISTER OF AGRICULTURE 

AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): Hon. Members 
are verv much agitated on tbil iasue and I 
share their feelings. I am an agriculturist 
myselfand I do .hare their fedinpoD this 
issue. They need. information regarding 
sugarcane and gur prices and khandsari 
also. A detailed sta.tem.cnt will be made 
by me tomorrow on all these aspects. 

(-> 
~. _i _ .. .till (~) : 
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SHRI .PRA] AGOPAL N AIDU {Chittoor): 
Let us ha\'e inrormation on levy sugar al'lo. 
We want information with regard to 
levy sugar. It i~ connected with that. 

SHRI K. LAKKAPP.\ (Tumkur) : 
There was a 'talement made bv thr- hon. 
Minister of Stale for Agrieulttire on the 
previous occasion. We had a Half-an-
hour dillcuuion on the fixation of sugar-
cane priet'o On that occa'lion Mr. Rhanu 
Pratap Singh eould nOI ans"'-cr l>t'\'eral 
questions. S<:veral questions werr- raillrd 
by the other side also. The entire House 
wanted more information. The entire 
HOUle demanded a proper price be'ing fixed 
for 'Iugarcane. I would like to submit 
to you that we should have a full discussion 
on this isme tomorrow. Is the Minister 
~ble to have a discussion on Ihis to-
morrow? What is his reply ? 

MR. SPEAKER: I do not kno ...... 

SHRI K. LAKKAPPA: I draw through 
you, the attention of the hon. Mini~ler and 
request him co make a natement in this 
regard. 

SHRI SURJIT SINGH BARNAI,A, 
I do not know whether you have the time 
for this tomorrow or not. I do not know 
what the business or the Howe will be 
tomorrow. 

MR. SPE.o\KF.R! To-morrow there 
will nOI be any time for dUcus~ion. 

SHRI K. LAKKAPPA: Sir. thi~ is a 
most important subject. You ..... ill kindly 
draw the attention of the Minister 
on thill and let him say what he wants to 
say on thil. 

MR. SPEAKER: He has promised 
to make a statement on this. 
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SHRI SURjIT SINGH BARNALA: I 
ba\l(' nO} ubjection 10 a discUilion laking 
piact'. Tim~ can b~ givrn. 

SHRI SHYAMNA~DA?\ MISHRA: 
(UJubcria): There are lbrcc ways to 
latitfy thl." MembeR on this issu~ne is 
that the Government should find time- [or 
two hours tomorrow [or a diSClWion on the 
Itatem!-nt to be made by the hon. Minister. 
I do not think that there is anything 
coming in the way of such a discussing 
~ing }lI::rmitted tomorrow. After all the 
businf)S of the House is tranJaCted. 
we ("an discuss this problem. Secondly, 
if the Government i~ Dot prepand to do 
that and the hon. Minim'r is enga!i:ed 
othcr .... ise, than the Government should be 
prepared to "-tend the House for one day 
only for the discussion of this subject. 

Th(' third coune that can be adoptnl 
is that the Rusiness Advisory Committee 
should "it this afternoon and streamline 
the di~cu<.\ion to be takt'n up tomorrow. 
Wt' can takt' out ct'rtain things from tht' 
ARen:la lnd include thi~ subject for a dis· 
cussion tomorrow. These aT!" tht' three 
cour~l'~ o~ to the Hou\e and one of them 
can be adopted. 

SHRI PUR'!IoL'\ SIXHA (Tt'7pur) : 
Mr. 'ipcakcr. Sir. timr capsule has 
br.ton unt'artht"d and it has already been 
ripped open and contt'nts have been found 
out and inventories ha\'e been prepared 
Certain items wt're shown 10 the pr~. 
Can th1'" press know much before Parlia" 
ment can know i I? It was Parliament 
which ~ot it unearthed and it must have the 
fint rhance to know the conlents. Au 
vou &::,oing to ask tht' Minister to disclose 
the conlt'nls or th{' time capsule 10 Parlia" 
ment hefore the House adjourns. We 
want a catt'gorical statement tomorrow. 

MR. SPEAKER: The Minister is not 
here. The :Ministcr for Parliamentary 
Affairs wants to say something. 
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SHRISAUGAT.<\ ROY On a point of" 
order. There was half an hour discussion 
on sugar industry and when IUch discussion 
takes place Ministers are expecttd to ceme 
prepared with policy Itatt'ments and other 
infQrmation U 10 that Mnnben do not 
ha~·e. raise lhe matteTS again. The Jlon. 
MlnlSter Bhanu Pratap Singh did not 
come prepared with a policy stateme-Ilt. 
So I requcst the Ministers through 
you that in future when they COble for dis-
cussion the-y should come prepand with 
facts and figures and poJic~ ItatC'ments. 

SHRI K.A.1\"WAR LAL GUPTA 
(Delhi Sadar:: J want to move a (onnal 
motion that the sittinll tcmorr( w be 
elltend«l bv two hours for Ihis discus$ion~ 

12· S6 hr!'. 
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